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going to negotiate with the Pilots
Guild, Why is it necessary if the
complaint did not come from the
Pilots Guild? That is one contradic-
tion. Secondly, is it not the general
policy of the Government of India in
the IAC that pilots who have resigned
and sought employment with other
companies, as these two pilots have
done in this case—are not encouraged,
ang yet actually, in the reply that we
have got, they are sought to be given
employment here. Why is there this
modification from this rule made in
the case of these two pilots only?

Shri Mohiuddin: I do not know whe-
ther there is any policy decision. As
regards the contradiction, I do not
think there is any contradiction. I
have staed the facts. The fact is that
in the Press interview, some junior
pilots had stated....

Shri Nath Pai: It is the General
Secretary and the President of the
Guild who have complained.

Shri Mohiuddin: .... that they Ao
not approve of that tentative proposal
under the consideration of the man-
agement to recruit those pilots, But
the authority with which any consul-
tation should take place is not indi-
vidual pilots, but the Guild. That is
why I have stated that before a deci-
sion is taken, the Guild will be con-
sulted.

Shri Joachim Alva: Why is it that

we often hear of threats of strike in
this strategic sector of Air India? Is
it because they are dissatisfied with
the quantum of salary they receive
and, if so, have we explained to them
that the IAF pilots receive less salary
with greater risks? Or, is it because
of the risk of unemployment when
they are disabled? Or is it because
we are unable to deal with them
humanly, amiably and effectively.

Shri Mohiuddin: I think the hon.
Member is mixing up Air India wita
IAC. The threat of strike about dis-
ablement was in IAC, not in AIL As
far ag Air India is concerned, there
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was no threat of strike except what I
have mentioned.
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[(a) Yes.

(b) A statement showing the broad
features of the draft constitution of
the proposed National Road Safety
Council is laid on the Table of the
House. [Placed in Library, See No.
LT-2749/64]. This draft constitution
is likely to be modified in the light
of the views now received from the
State Governments and the Motor
Vehicles Insurance Committee and
which are under examination].
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Shri P, Venkatasubbaiah: In the
draft proposals that have been laid
on the Table of the House, no meun-
tion has been made regarding the re-
presentative character of this Council.
whether the recommendations would
be obligatory or only recommenda-
tory. May I know what is the posi-
tion in this regard?

Shri Raj Bahadur: Transport is &
subject which is under the executive
responsibility of the State Govern-
ment. The Road Safety Council will
essentially be a body which will as-
sist and help and advise by adopting
certain measures. In that particular
respect, it has to function as an ad-
visory body.

Shrimati Savitri Nigam: May I
know whether any instructions have
been issued to enact some laws in
order to make these things obligatory
on the part of the people, the owne-s
of vehicles and organisations?

Shri Raj Bahadur: It may be neces-
sary to frame legislation for
that. At any rate, for administratim
of third party insurance matters a
etatute will be required.
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Shri P, N. Kayal: May I know why
no representative of the labour has
been taken on this body?

Shri Raj Bahadur: Essentially it is
a matter of road safety in which all
citizens, and not any particular faction
or element in society, are interested

Shri Tulshidas Jadbav: May I know
whether the Government has given
any orders to remove the curves on
the roads where always accidents are
taking place?

Shri Raj Bahadur: That is a matter
which is constantly engaging the at-
tention of the road authorities.

Training Facllities for
Airlines
+

[ Shri Yashpal Singh:
7 Shri N. R, Laskar:

Royal Nepel

*1118.

Will the Minister of Transport be
pleased to state:

(a) whether the Royal Nepal Air-
lines Corporation have approached
the Government of India for technical
assistance for providing training faci-
lities to pilots, engineers and techni-
cians; and

(b) if so, the action proposed to be
taken in the matter?

The Deputy Minister in the Minis-
try of Transport (Shri Mohinddin):
(a) Royal Nepal Airlines Corporation
have approached the Indian Airlines
Corporation for technical assistance
and training of their Pilots, Engineers
and technicians.

(b) Every possible technical help
will be given to Roayal Nepal Airlines
Corporation.
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